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Designing of aim agricultural machine
called ""Pusa Reaper"

2467. SHRI SURESH PACHOURI: Will
the Minister of AGRICULTURE be pleased
to state;

(a) whether it is a fact that an agricultural
machine called "Pusa Reaper" was designed
by a Senior Scientist of the Indian Agriculture
Research Institute, Delhi, Shri Shyam Kumar
in 1970 and for which he was honoured with a
national award;

(b) whether the said Pusa Reaper has been
accorded official recognition|clear-ance;

(c) whether the above scientist has been,
asked to proceed on long leave after serving
him a show cause notice;

(d) whether a conspiracy is being hatched
to oust the scientist from the ICAR by
declaring him of an unsound mind; and

(e) if so, what are the facts in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINIS-, TRY OF
AGRICULTURE (SHRI YOGENDRA
MAKWANA): (a) Yes, Sir. It is a fact that a,
agricultural machine called "Pusa Reaper" was
designed (not invented) by Shri S. K. Khanna i,
1970. The machine was only a prototype. It is
also a fact that the Invention Promotion Council
gave him an award for having designed this

prototype.

(b) No, Sir. The only recognition which
this prototype got was the above mentioned
award as till now the machine has not crossed
the prototype stage.

(c) No, Sir.
(d) No, Sir.
(e) Does not arise.
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Affairs of the ICAR

2468. SHRI =~ TALARI MANOHAR:
SHRI RAM AWADESH SINGH:

Will the Minister of AGRICULTURE b,
pleased to state;

(a) whether any complaints have been
received from the Indian Council of Agri-
cultural Research (ICAR) scientists during
last three years for wrongful removal on the
basis of false and fabricated documents and if
so details thereof and corrective action taken
against forgers and fabricators and amends
made to the wronged scientists;

(b) whether the case °f one scientist
removed on the triumped up charged of over-
stay abroad has been pending for a long time;
and

(c) if so, the details thereof and the steps
taken/proposed to be taken in the matter?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE  (SHRI = YOGENDRA
MAKWANA); (a) No, Sir, no such
complaints have been received from Indian
Council of Agricultural Research scientists
who have been awarded the penalty of
'Removal from Service'.

(b) and (c) Yes, Sir, the Departmental
inquiry proceedings against one ICAR
Scientist for overstayal abroad is pending and
the inquiry is being expedited. The charge is
not a trumped up one.

Industrial Chemical Plants at Trombay

2469. SHRI SURAJ PRASAD: Will the
Minister of AGRICULTURE be pleased
to state what are the reasons for which
industrial chemical plants as set np in
Trombay unit of Rashtriya Chemical and
Fertilizer Ltd., have not been either plan
ned or set up" in Barauni Fertilizer Fac
tory of the Hindustan Fertilizer Corpora
tion Ltd. ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZER IN
THE MINISTRY OF  AGRICULTURE
(SHRI R. PRABHU): Important reasons for
setting up the industrial chemical plants at
Tromt>ay were availability of infras-
tructural facilities, particularly power, pro-
ximity of industrial units which were con-
sumers of chemicals to be manufactured and
satisfactory performance of the fertilizer
production units of Rashtriya Chemicals and
Fertilizers Ltd. Identical conditions not being
available in the case of Barauni Fertilizer
factory of the Hindustan Fertilizer Corporation
Ltd., similar 'ndus-tral chemical plants have not
been set up there.
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Sale of milk by Government dairies

2471. SHRI A. G. KULKARNI: Will the
Minister of AGRICULTURE be pleased to
state:

(a) the quantity and value of milk powder
and butter oil imported during 1983 to 1986
year-wise quantity-wise and the amount
collected by their sale; and

(b) the rates charged by mother dairies
sponsored by NDDB and dairies like Anand
M'lk Dairy, Delhi Milk Scheme per litre of
milk alongwirh its fat contents as against
those charged by other Co-operative
Organisations in the States like Maharashtra,
Andhra Pradesh and KarnaDka?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOG-ENDRA
MAKWANA): (a) The quantities of Skimmed
Milk Powder (SMP) ¢ and Butter Oil receivd as
gift supplies from the European Economic
Community (EEC) and SMP from the
Cooperative League of



